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BEFORE THE NATIONAL GREEN TRIBUNAL.
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 593/2017

INTHEMATTEROF:
Paryavaran Suraksha Samiti & Anr. Applicant

Vrs.

.RespondentsUnion of India & Ors.

AFFIDAVITONBEHALFOFTHERESPONDENTSTAIEOF
MEGHALAYA

I. Shri Manjunatha C., S/o. Shri Channabasappa T., aged about 43 years. the

Secretary to the Government of Meghalaya, Forest and Environment Department,

having office at Main Secretariat, Shillong- 739001, presently at New Delhi doV
hereby solemnly affirm and state on oath asunder:

That I am the Secretary to the Government of Meghalaya, Forest and

Environment Department and as such I am competent and authorised to swear

to the contents of this affidavit on behalf of Respondent- State of Meghalaya,

wherein the action taken report by the State of Meghalaya is being placed

before this Hon'ble Tribunal.
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That this Hon'ble Tribunal was pleased to pass an Order Dated 21 Sept.. 2020

in the captioned case. inter-alia, directing as follows:

36. Accordingly, we issue following directions:
(v) It must be ensured that no untreated sewage/efiluent is
discharged into any water body. Prompt remedial action may be

taken by the State PCBs/PCCs against non-compliant ETPs/CETPs
by closing down or restricting the effluents generating activity,
recovering compensation and taking other coercive measures

following due process of law."

.

That it is most respectfully submitted that the Meghalaya State Pollution

Control Board has identified that there are 231 industrial units in the State that

require ETPs. That out of these 231 units, 25 (twenty five) units have ber

found to have been working without installing the ETPs, and the rest 206 Nos.

of units have installed the ETP. On the 25 Nos. of units that have not installed

ETP, the MSPCB has revoked "Consent' of 7 (seven) Nos. of units and has

issued closure notice to 18 (eighteen) Nos. of units and the MSPCB is still

processing confirmation of their closure. A copy of statement on the above

mentioned 231 Nos. ofunit is annexed herewith and makes as ANNEXURE-

1.

That it is most respectfully submitted that this Hon'ble Tribunal may be

pleased to take the aforesaid compliance on record.
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It is prayed accordingly.

DEPONENT
6acretary

lhe Govt.ofMogthelayaForest Denarnl
VERIFICATION

Verified at New Delhi on this 16th day of February, 2021 that the contents of

the above affidavit are true and correct to the best of my knowledge and belief and

no part of it is false and nothing material is concealed therefrom.

DEPONENT

crteryto the Govt. of Magheiaya
Forest Department
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